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For the Applicant 	... N/s Devannd Misra,Deepak Msra, 
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P.Panda and D.K.Sahu, 
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For the Resrndents ... Mr.wini K.Misra,Sr.St.co 'mel 4 (Cenra1). 
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CORAM: 

THE HON01\I3LE MR. K.P.ACHARYA,ViC CHAIRMAN 
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Whether reporters of local papers may be allowed 
to see the judgment7Yes. 

To be referred to the reporters or not? /V 

Whether His Lordship wish to see the fair copy 

of the judcjiient,Yes. 
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JUDGMENT 

K.P S ATL 	 In this applicatioa 'inder section 19 of the 

A'mjnjstratjve Tribunals Act,1985the Petitioner :rays 

for a direction to the Opposite Parties to allow the 

petitioner to cross the Efficiency Bar with retrospective 

effect and to pay interest. 

2. 	I have heard Mr. Deepak Misra learned Counsel 

appearing for the Petitioner and Mr.swini Kuniar Mira, 

1ened Senior Standing Counsel central).The apo1icaion 

is not pressed.Hence it is disposed of accordingly.No 

Cost. 
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